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4 	29.7.94 	 Fard Shri. P.K.Routray, learid 

counsel for the applicant, 	.K.C.Mohant , 

learned Governr,ent Advocate for the Stat 

of Orisa, and Mr.3ikhaya Plishra, learned 

I Additional Standing Counsel (Central). 
The learned  Government Advocate 

mentions that an order transferring the 
applicant from Rajnagar to Athagarh was 

issued on 14th July. Order No.1 passed o 
24.6.94, in this case laid down that any 

order passed by the Governments transferrinq 

the petitioner from Rajnagar is served Oi 

shall not be operative for 10 dayS from the 
date on which such an order was served on 

the petitioner. Liberty was given to the 
petitioner to agitate his grievance, if any, 

during/this period. But no grievance has 

been brought before this Bench by the 
applicant. The period of 10 days' stay 

granted to him has also expired. The G. 
also placed before me a copy of a  representa-

tion from the applicant to the State Goven 

ment expressing his willingness to be 

transferred from Rajnagar. 

Under the circumstances, ther 

is no aspect which needs further adjudicaion. 

No new point or grievance was placed on 

behalf of the applicant. In fact the learied 

counsel for the applicant stated categorially 

that he has  not received any  instructions 	ñ 	rIp  

H from the applicant after the original 	4. 
application was admitted. In view of thes 

facts, the case is treated as finally cloed, 	6L il- 

and the original application is according y 

disposed of. 
Send a copy of this order to 

the opposite parties and a copy of the on er  

be made available to the,.çounsel for both 	 V7.9LI. 
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